CENT.:AL ADMINISTRATIVE TRIBUNAL
AL LAHABAD BENCH
ALLAHABRD
Dat edt- Allahabad this the 18th Oey of July, 2000,
CORAM:- Hon'bls Mz. Rafig-Uddin, J.Me

Hon'ble Mre M.P, Singh, AJMe

Orjginal Appligation No, 280 of 1392

Ram Chandra Kureel
$/ o 5ri Shobha Ram
% o 113 314, Swaroop Nagar,
KanpuTls
ees Applicant
Counssl for the applicant = Sri AN, Tiwari
VERSUS
1. The Union of India,
through Secretary finistry of Canmerce
( Department of Supplyl,
New Delhi.
2. Director of Supplies and Disposals,
Kanpur, 7/29~B, Tilek Negar, KanpuTs
3 Directorate General of Suppliee and Disposals
Parliament Street,
. New Delhi.
ess Respondents
Counsel for the Fespondents = Kme Sadhna Srivastava
OROER

(By Hon'ble M, Refigeiddin, JeMa)

The applicant, sought the quashing of order{dat ed 19 5.1991

C ondaned ae Anat
and 144141992 i o 1 and 2 to this 0.99,; the
4 » < %1 ~
said order dat ed 19.?.1991, e applicant has been reverted
to the post of UDUC fram the post of Superintendent and by the
sald arder deted 14.1.1992 as a consequence Of his reversion

his pay has been re-fixed in the lower scal e.
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2, The brief factc of hie case are that the post of Supexint endent
in the office of the Director General and supply and disposal is a

3 aadl o™
Group ‘C' post and pramotion to this pasg @f UDCsgE having 7 years
of service in the grade. The vacancy to this post arose on 1.3.1979
consequently one U.3. Rawat, UUC was prumcted as Superint endent with
ef fect fram 26.3.1979. On re-examinati on, however it was found that
the vacancy should have been filled up a8 a re?erve vacancy and
accordingly the pramotion urdef of U.S. Rawat was cahcelled and the
applicant7who belongs to Schedule Castes Cnmmunity) was pramoted
with effect fraom 28,3.1981. Aggrieved by the order of reversiun
UoSe Rawat filed writ petition in Ailehabad High Caurt and abtained
stay ardere On 1343.1981 against the reversion order,s The applicant
aleo filed a writ petition in the High Court and cbtained etay order
not to revert him on the post of Superintendent, Hag:la;, when ths
matter was brought to the notice of the High Cairt, the High Court
vacated the stay orde asé granted in faveur of the applicant,
The writ petition filed by U.S. Rawat was ultimately decided by this
Tribunal as TA No, 2588 and the reversiazh;‘hus Rawat was quashed,

It was also held by this Tribumal that there cen be no reservation

for SC and ST in the case of single post, As a result, the vacancy
W
in guestion was nat available to the candidaete of the reservedvirde
order doted 31e501993, In the meantime, UsS . Rawat had been pramoted
on 17.8.1984 as an Assistant Oirector Grade 2 during the pendency
of the T,A, and applicant was also as Superintendent on
Adhoo-basis with ef fect fram 17.5.19u04 treating the vacancy as
reservelyacancy. However, in view of the order of this Tribunal

dat ed 31.5.1991 in U,S, Rawat case the applicant was sgain reverted

from the post of Superintendent with effect from 19,1241991
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treating vacancy unreservede
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3o The applicant, hauever, claims that his pramation to the
post of Superintendent was mace on the besis of seniority and
not a5 a res erved uacancy:‘fhe basis of his claim is all eged
seniority list which has been annexed as AnneXure 3 to the

peti tione
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be WO , [he case of the respondent is that Annexure=3
is not a seniority list but the same is order regarding
confirmation of different cat@?_&es in dif ferent post from

di fferent dates. The vacancy et the post of Superintendent
Regional Office of Uirectorate are to be filled on local bhasis
for among UDCs and PROs and being a single post the same is not

available to the applicant belng candidate of reSewe&c-ateg OTY o

5 We have heard the learned counsel for the respondent and

perused the records.

6e It is widet from the facts of the case that the

promotian of the applicant to the pﬂ:‘nta%_ Superintendent on

the basis of reservation ke has peen finally decided by this

Tribunal vide order dated 314351991 passed in T.As Noo 25 88,

Now the only guestion is whether the applicant is eligible

and deserves to be promoted to the post of superintendent as a

general candidate being senior mest ULC, This fact is however

denied by the respondents that the applicant is senior mst

ULC, The applicant has also been transferred as UUC with ef fect

Ly,

from 19.12,1991 from the depaLtmthW2
quﬂhokw :

and as such he has no right to claim¥he only document to protfe

that the applicant is senior most, §is Annexure-3 of the O,Ae

However, we find that this docuyment is nct seniority list and

it merely indicates that the applicant was working as Ad-hoc

Superintendent was regularisec on that poste He was, however,
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later @ reyerted as UDC end his pramaticn to the pst of
Superintendent was not fand valid by this Tribunal in the
T.A, mentioned above because his cromotion was on the basis of
reservatione Thereforey 1D the absence any other document to

prove that the applicant was seniur most UOC @ claimef for

pronotion as genararl cendidute to the post aof Superintendent
L ol espabing ek . ro
akeo neba-duby. Comssguently po=diremios the u.a,&alASanSec] -

Te Nog order as to cost.
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